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GOVERNMENT OF KERALA 

Law (Legislation-H) Department 

NOTIFICATION 
 

No. Leg. H1/65/2023/Law. Dated, Thiruvananthapuram, 6th  October,  2023 
                                                                             19th Kanni, 1199 

14th Aswina, 1945. 

In pursuance of clause (3) of Article 348 of the Constitution of India, the Governor of 

Kerala is pleased to authorize the publication in the Gazette of the following translation in 

English language of the Kerala Medical Education (Regulation and Control of Admission to 

Private Medical Educational Institutions) Amendment Act, 2023 (Act 25 of 2023).  

 

                                                                                               By order of the Governor, 

K. G. SANAL KUMAR, 

Law Secretary. 
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[Translation in English of “2023-ടെ ക്കരള ടമഡിക്കൽ വിദ്യാഭ്യാസം (സവകാരയ 
ടമഡിക്കൽ വിദ്യാഭ്യാസ സ്ഥാപനങ്ങളിക്െക്കുള്ള പ്പക്വശ്നം പ്കമടെെുത്തെും 
നിയപ്ന്തിക്കെും) ക്ഭ്ദ്ഗതി ആക്റ്” published under the authority of the Governor.] 

ACT 25 OF 2023 

THE  KERALA  MEDICAL EDUCATION (REGULATION AND CONTROL OF 

ADMISSION TO PRIVATE MEDICAL EDUCATIONAL INSTITUTIONS) 

AMENDMENT ACT, 2023 

AN 

ACT 

further to amend the Kerala Medical Education (Regulation and Control of Admission to 

Private Medical Educational Institutions) Act, 2017.   

Preamble.—WHEREAS, it is expedient further to amend the Kerala Medical Education 

(Regulation and Control of Admission to Private Medical Educational Institutions) Act, 2017 

(Act 15 of 2017) for the purposes hereinafter appearing; 

BE it enacted in the Seventy-fourth Year of the Republic of India as follows:— 

1. Short title and commencement.—(1) This Act may be called the Kerala Medical 

Education (Regulation and Control of Admission to Private Medical Educational Institutions) 

Amendment Act, 2023. 

(2) It shall come into force at once. 

2. Amendment of Section 3.—In Section 3 of the Kerala Medical Education  

(Regulation and Control of Admission to Private Medical Educational Institutions) Act, 2017 

(Act 15 of 2017) (hereinafter referred to as the principal Act), in item (d) of Section 3, for the 

words “Medical Council of India”, the words “National Medical Commission” shall be 

substituted. 

3. Amendment of Section 3A.— In item (c) of Section 3A of the principal Act, for the 

words “Medical Council of India”, the words “National Medical Commission” shall be 

substituted. 

4.  Amendment of section 3B.—In Section 3B of the principal Act, for the words “Medical 

Council of India”, the words “National Medical Commission” shall be substituted. 
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